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STATEMENT RE. COMPENSATION
FOR LAY-OKFFS DUE TO POWER
SHORTAGE IN U.P.

THE MINISTER OF LABOUR (SHRI
RAGIIUNATHA REDDY): Sir, With
your permission, I beg to make the following
statement:

On November, 12, 1974, Shri 8. M.
Banerjee had drawn altention to the pro-
blem of lay offs in Uttar Pradesh due to
the power shortage. The Hon'ble Speaker
observed that he would ask the Union
Labour Mmster w nuake a statement on
the subject. In accordance with this direc-
tive, I make the following statement:

According to the information made
avalaole by the Goverament of Uttar
Pralesh which is the appropriate Govern-
mant in this case under the Industrial
Disputes Act, the State Government had
to impose power cul on accuunt Of the
difficulr position in the matter of power
sapply n the State. A number of industrial
units had to resort to lay off. The number
of workers laid off in Untar Pradesh for
dufferent periods during January to August
31, 1974, was reported to be 94,787, While
information about the number of workers
laid off during September and October,
1974 for the State as a whole is not yet
available with the State Government, the
number of workers laid off for different
periods during September and October,
1974 in Kanpur, was intimated by the State
Guvernmz=at 15 11,134 and 11,599 res-
pectively. Of this, textile industry in Kanpur
alone accounts for approximately 9,700
workers lmd off. Acoording to the Siate
Industrial Relations Machinery the workers
in one of the textile mills in Kanpur
(Athertonwest texrile mills) which employs
aboat 3,800 workers, have gone on strike
from November 16, 1974, over among
others, the issue of lay off compensation,
following a decision of the authorities
of the mill, taken by them, after the re-
ported directive from the Employers’

offs in UP. (St.)

Associgtion of Northern India, to pay lay
off compensation strictly in tecms of Sec-
ton 6-K(1) & (2) of the U.P, Industrial
Disputes Act which, inter a%a, provides
that lay off compensation after the expiry
of the first 45 days would be payable if the
lay off comprises continuous periods of
one week or more oeyond the first 45 days.
The State Industrial Relations Machinery
are looking into the matter. We are infofmed.
that the State Labour Minister has also
convened a triparti ¢ meeting on November,
25, 1974, to discuss the question of lay
off compensation in such situstions and
related matters with the representatives of
the workers and thise of the industry,
mainly the teatile industry, in Kanpur.

So far as measures designed to improve
the power avalability are concerned, the
kind attention of the Hon'ble Members is
drawn to the statement made by the
Minuster of Enregy in the Parbament on
November 12, 1974, in connection witha
Culling Attention Notice in the Lok Sabha
on that date. The Ministry of Labour are
not in a position to add snything more to
what the Minister of Energy has already
steted.

SHRI S. M. BANERJEE (Kanpur): Sir.
1 am thanliful to the hon. Minister for
having made this statement. But the fact
is that the Employers’ Association ol
Nurthern India at Kanpur in Uttar Pradesh
has really taken a decision that they will
no! pay compensation for the period fur
which the workers are laid off as a result
of power shortage, The hon. Minister has
stated in the statement that about 3,800
warkers belonging to a particular mill have
gone on strike, My fear is this, I am not
trying to pressurisc the Minister, either
in the State or in the Centre. The situation
is such that the workers are being driven
to face starvation. Even §0 per cent had
been denied to them. If this Is not guin
0 be restored, there will be a generdl
strike of textile and other workers. |Tunge!
knows no lsw, The employers’ associat®
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did this deliberately, knowing well that this
f» not the fault of the textile workers in
Kanpur or in U.P. Because of the Govern-
ment's fallure to restore power during the
last 27 years, because of the antilabour
policy, they are now facing starvation.
The hon. Minister here should take up
this matter with the State Chief Minister
and force the employers association ta
pay lay off compensation. The Prime
Minister day in and day out says: produce
or perish. The workers are producing and
they are perishing. This is & man-made
power shortage for which the Government
is respomsible. To avoid industrial wunrest
they should take up this matter. I know
the Chief Minister does care for labour and
1 hope he will take up the matter and see
that the workers are pad compensation.

SHRI DINEN BHATTACHARYYA
(Serampore): May I make a submusion,
arising out of the statement ?.... (fnter-
ruptions)

MR. DEPUTY SPEAKER: Not on
this. We have to do everything sccording
to the rules given by you to me. There
should be other occasions and other ways
of diseussing this,

15.54 Shrs
RE. BUSINE Ss OF THE HOUSE

SHRI P.G. MAVALANKAR. (Ahmedabad)
I rise oa a point of order, According to
the List of Business last Friday, the Minis-
ter of Parliamsntary Affairs was t6 come
to this House wrth his wusual weekly
statement of Government business for the
next week, that is beginning from today.
01 the basis of thet item in the List of
Business on Friday many of us had written
1o the Spesker in adyance that we wanted
to raise certsin issues which were agitat-
ing the public mind in various parts of the
Country, Unfortunately that item never
Game ap. Later on we Jeamnt through the
“Bulltin® that Government business for
this wenk begianing from tedsy was com-
unieated to the Lok Stbhs Secteturiat
nd was printed in7the balietin, Arc fwe
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to take notice of that bulletin without
the business being formally announced

by the Minister and approved by the
House ?

stwy fwd (Trer) @ aAfew
A wE g & afr o g
w g fRraw & (¥ ¥ wW
T3 T AATE ) wm Am oo e
I ¥ AR AN W E gy Ay
Ffafdda & a7 & oiv 2 guw
W w1 Atwr T o oaw oA
Pfer org & T A g e
¥ war ) T AW oA @
afrardt & e S o &

SHRI P.G. MAVALANKAR: I am
not raising here the various points which
I wanted to raise. I am rabsing a funda-
mental issue that the Munister of Parlig-
mentary Affairs has taken recowse to the
“Bulletin” for snnouncing the Govemn-
ment business,

PROF. MADHU DANDAVATE
(Ruyapur): In connection with the point
that has been raised by my hon. friend,
Shri Mavalankar, T wish to bring to your
notice that only because we were assured
that that statement will be made in the
House that we did not give any notice
under rule 377. Now that particular state-
ment has nut come, as it was commumi~
cated to the House through the bulletin,
becguse of the wrong procedure followed
by office, those of us who had not given
notice under rule 377 lose our right to
raise important issues. Therefore, all
those members of the House who were
permitted that day to raise Issues after the
statement is made by the hon. Minister,
all of those members must be permitted

. 'today to make statements here. Sir, very

often you are very flexible snd you want
the Paliament 10 betome the barometer
of the country. So, do not provoke the



